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( As per Hon'ble Mr. Justice
V.5. Malimath, Chairman ):

fha petitioner started his caréer as Annoqncar
in the All Ihdi; Radio, jaipur. When Qacancy of Prodﬁcer'
in Folk Music (Archives) was required to be filled up
from tﬁe_dapartmantal candidatas, £h9 petitionar offered
himsslf for £he sama. He was duly selectad and appointed
as Producer on'31-12-1981. From that déte, he has been
. o occupying ﬁhéAhighar post from thgt of Announcer, namely,
Producer in Eﬁik Mﬁsic (Arcﬁives). Some adverse'entries
in the Confidqﬁtial Reﬁort of the petitionsr of the years

R .@g1983 and 1984 ware mads which wera duly communicated to
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him., He made representations.on 20-5-1985 and
13-1-1986 seeking further information in regard to the

adverse sntries to enable him to make an appropriate

. representaticn, Ultimately, by orddr dated 16-5-1986,

Annexure A=16, he was informed that the adverse

entries fur)thg yeéts 1983, 1984 cannot be expunged. By

the very same ofder, he uas informéd that he should report
for duty at Akashwani as per the decisicn of the office of
the Diracto? General giQen to him vide letter dated 19.2.5986.
It is in this background that the petiticner appgcached

this Tribunal for relief both in regard to the adverse e ;1
- : 1984 P

entries for the years'1983;§$g/as also in regard to the q

decision~gaid to have been taken to revert and transfer him
to Jodhpur, Though no order to revert as such was served
on the petiticner as stated by him, he apprehended that

that is the clear effact of the directicn transferring him

" to Jodhpur. He, thersefors, complained'abodt kis reversion

from higher post to a lower post in the Original Application.
The request for interim relief was examined : by the Tribunal
on 19-6-1986, The Tribunal adverted to the apprehensicn

of the ﬁétitionér that the order of transfer is not a

‘simple order transferring-him from one»positioh to another
of equal status but brings about demotion...Thé

Tribunal felt that the petitioner would suffar grave and
irrepérable loss and an interim. order was granted., It was,

~however, made clear that it is open to post the petitioner
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to any other place in Rajasthan provided it is in
equivalent post, Uheﬁ the pstitioner was transferrad
'as Producer of A.I.R., Suratgarh, the petitioner Qppears
to ﬁave declined to receive the orders of posting, aé per
Drda: dated 2,7.1986, The petiticner was asksd to take
copy of the order and raport himself at Suratgarh posting
_ him to an equivslent post. The pstiticner, accordingly,
joined there and in due course was transferred to Jaipur
as Producer in Folk Music (Archivés) and Classical. These
are facts about which the petitioner cannot have any
grievance. It is in £his backgfound that we are required

- B
to examine the case before us,

2. ~ Ue Qhall‘first examine his grievance about his
revefsion; The petitioner has not been able to produce
any order in auppoft of his case that he has been reverted.
The impugned order dated'14—5-1986 only directs the
petiiioner to report for duty at Akashwani, Jodhpur. The
order of transfer Aatea'19-2-86 of the Director-Gensral
adverted to in that letter has noglbeen produced by
the petitionar., It is;hot possible for us to understand
Annexure A—?é dated 14~5-1986 as an or&er reverting/
the appliéant from the post of Producer to the louer
post ;f Announcer or an equivalent pos£. So far as
_the raspoﬁdenté are concarﬁad,'thay have not plabed b;fore
s any document by which the petiticner has besn

v /
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re;erted. It is, therefore, clear that neithsr the
petitioner 60: the respondents have produced any.order from
whic h we can draw a reasonablé inference that the petitioner
has been reverted from the post of Producer to a lover

post. That beingfg;position, if the petitioner has been
traneferred to Akashwani, Jodhpur in the J;dinary circtim-
stances, we should construe the saﬁe ég having the effect of
transferring the petitioner to anothef equivalent post.

: o R :

If that is, hovedsr, the order is toc be understood, it is -
obvioﬁs that the petitioﬁ;r cannot have any griegance. The

petitioner statesithat he is not lisble to be transfarred_or

e

reysrted to a lower post. As thsesre is no materizl before qb
produced sither by the respondents or by the petitioner and
" nor can it be inferred from the records before us, it is not

\
possible to hold that the petitionsr has been reverted.

That being the position, the questioﬁ_of.quashinglthe-
reversion ;F the petitioner does not érise. The petitionar
has alfeady been transferred and posted as a Producer a?

. Akashwani, Jaipur and he is coafortablf placed in an
Aaquivalent post. Therefore he cannot make any grievance
ébqut his posting to ths prasent.post'at Jaipur. Thug,
it is enough for us ‘to say that no proceedings havev
taken place 8o far reverting the petiticmsr. That s
should suffice so faf as thé main relief claimed by

@v’tha petitioner is concerned.
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3 So far és the adverse entries are concerned, ue ére
not inclined to interfere. The ordér Annexure A-16 says that
it is not possible to expunge the adverse remarks for the
yeérs 1983, 1984. 1If we look at the representations dated
20-5-1985 and 13-1-1986, it becomes clear that the petitioner
had really not asked for expunging the adverse remarks for

fhe years 1983,‘1984. In his representations, he asked

some information from ths authbrities to enasle him to make

an appropriate representaticn challenging the adverse entries.
The petiticner's caselie that nolauch information had been
furnished to him. In these circumstances, the request seeking
information cannot be'treated as a prayer for expunction of o~

adverse remarks, Ue, theréfora, proceed on the basis of ths

. : 7 -
adverse entries for the years 1983, 1984 &md have really not

‘been challenged by the petitionsr by making a representation

in this behalf., Hence, no relief so far as adverse entriss
for the years 1983, 1984 ie concerned, is called for. Even

otherwise, wse ses no ground to interfere with the sams.

4, For the reasons stated above, subjesct to the
declaration made by us that ihe petifiana: has not been

reverted fromthe post of Producer in Folk Music (Archives)

"to a lower post, no further direction is called for. This

OA stands disposed of. No costs.
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